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THE MINIMUM WAumS (A’\’IE\ID‘VIE\T T) ACT 1954
No. 26 OF 1954

[20th May, 1954)
An Act further to amend the Mlnlmum Wages Act, 1948.

B E it enacted by Parliament in the Fifth Year of the Republic ot
(ndia as follows:— -

1, Short title.—This Act may be ea]_led the Minimum  Wages
(Amendment) Act, 1954,

2. Amendment of section 2, Act XI-of 1948.—In section 2 of the
Mmlmum Wages Act, 1948 (hereinafter reterred to as the principal Act),—

() in clause (a) for the words and ﬁgures “Factories Act, 1984
(XXV of 1934)”, the words and figures ‘‘Factories Act, 1948 (LXIII
of 1948)" shall be substituted; and

{(b) in sub- clause (t) of clause {e), for ’she words, brackets,
. letter and figures ‘‘clause (&) of sub-section (1) of section 9 of the
" TWactories Act, 1934 (XXV of 1934)", the words, brackets, letter and
tigures ‘‘clause (f) of sub-section (I) of section 7 of the Factories Act, .

1948 (LXI1I of ]948)”’shall be substituted.
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3. Amendment oi section 3, Act XI of 1948.—For sub-section (1)

of: section' 3 of the principal Acb the following sub-sections shall be sub-
?f stltuted ‘namely:—

*{1y The appropmahe (xovelnment ghall, in the manner herein-
aﬂ;er prov1ded —

(¢) fix the minimum rates of wages payable to employees
employed—

‘ () in an employment specified in Part I of the
- " Schedule at the commencément of this Act, before the
81st day of December, 1954;

(#) in an employment specified in Part T of the
Schedule at the ‘commencement of this Act, before the 31st
day of December, 1954 :

Provided that the appropriate Government may,

instead of fixing minimum rates of wages under this sub-

clause for the whole State, fix such rates for a part of the

o } _ Btate or for any specified class or classes of such employ-
o menb in the whole State or part thereof; and

(1if) in an employment.added to Part T or Part IT of the
'SuLPdule by notification under section 27, before the expn‘y
Lo _of one year from the date of the notification;

(b) review at such intervals as it may think fit, such intervals -

not exceedlng five years, the minimum rates of wages 80 fixed and
revige the minimum rates, if necessary.

(14) Notwithstanding anything contained in sub-section (1),
the appropriate Government may refrain from fixing minimum rates
of wages in respect of any scheduled employment in which there

. -are ih the whole State less than one thousand employees engaged
in such employment, but if at any time, whether before or “after
tho expiry of any time limit specified 'in sub-section (1) the appro-
priate Governinent comes to a finding after such inquiry as it, may

; -make oricause to be made in this behalf that the number of
employees in any scheduled employment in respect of which it

‘has -
refrainéd from fixing minimum rates of wages has risen fto one
thousand or more. it shall fix minimum rates of wages payable to

employees in’ such employment within one year from the date
which it comes to such finding.”’."

. 4. Amendment of section 14, Act XI of 1948.—In sechion 14 of the
principal Act, in sub-gection (2), for the words and figures ‘‘section 47 of
the. Factorles Act 1934 (XXV of 1984)” the words and figures °
59.of the Factorles Act, 1948 (LXIII of 1948)’" shall be substituted.

5. Amendment Of section 26, Act XI of 1948.-—After sub-section (2) of

section 6 of the 'prmclp&l Act, the following sub-section shall be inserted,
namely:=

~on

‘”’A) The appropnate Government may, if it is of opinion that,
having regard to the terms and conditions of service apphcable to any
class of emp}oyeesqn a scheduled employment gener ally or in a schedul- ¢
.- ed.employment in - local area, it is not necessary ‘to fix minimum wages
-in-respect of such employees of that class as are in receipt of wages ex-
ceeding such limit as may be prescribed in this behalt, direct, Lby

C
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notification in-the Official Gazette and sub]ecb to such ocondi-
tions, if any, as it may think fit %o impose, thdt the provisions of
this Acb or any 6f them shall not- apply in relation o such em-

ployees.”’

-6, Insertion of new section 31 in Act XI of 1948,—After section 80 of
the principal Act, the following section shall be inserted, namely — :

“81. Validation of fization of cerlain minimum retes of wages.~

Where during the ‘period commencing on the 1st day of April, 1952,
and ending with the date of commencement of the Minimum Wages
(Amendment) Act, 1954, minimum - rates of wages have been fixed
by an appropriate Government as being payable to employees -
.employed in any employment specified in Part T of the Schedule in
the belief- or purported belief that such rates were being fixed .under
sab-clause (i) of clause {a) of sub-section (I) of section 3. such rates
ghall be deemed to have been fixed in accordance with law, and
shall not be called in questlon in any' court on - the ground merely
that the date specified in that sub-clause had explred gt the time
f - the rates were fixed:

Provided that nothmg oontained in this section shall extend, or
~ ‘be construéd to extend; to affect. any perSOn with "any punishment or
£ penalty whatsoever by reason of the payment by um by way cof
wages to any of his employees during the period ‘specified in- this
section an amount which is less than the minimum rates of wages
‘referred to in this section or by reason of non-compliance during the
poriod aforesaid with any order or rule issued under section 18.”




